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Affidavin 1o be Fuvnished by the candidate alongwith Nomination Paper
Before the Retrvyaing Officer
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| strike out whichever is apphr&hl%
{1) 1 am a candidate set up by
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Election, do her:hr:.- solemnly affiem and state on oath as undér:-
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(1) Details of PAN and stutos nfﬁlmg n{lnmrn: tax return :

"SI No. |

| Mames Permanent The financial year for | Total income N
Account Number | which the last shown In Income
{PAM) Income-tax return has | Tax Retun ( in
= been filed Rupees)
B Self t)lLMaﬂNl Dewvi E‘TPI}&M vaw Pan Coval (ST MFIIL'GM |
= 1
B e Yon Nmwpon e —— s — '
3. Dependent | i p——
3. Dependent 2 = R —_—
5. Dependem 3 ... A j = _I
(3} The following case(s) is/ are pending against me in which cogoizance has been taken by the courti-  nrf !'“'-
['SL. [ Offence ) Description B |
| Ma. —
{a) The details of cases where the court has taken
cognizance, Sections of the Act and deseription Wb
of the offence for which copnizance taken :

| {B) | Name of the court, Case No. and Date of order G i
taking cognizance : ped

{{c) | Details of Appeal {ﬂjl_:'_ﬁpplll:&tionis'll for revision g o =

I|_. (if any) filed against the above order(s) sl

4, Cases in which [ have been convicted by a court of lnw(other those referred 1o in Form Iﬁ,'l

i 4

The details of cases, Sactions of the
Act and description of the offence for |

i ——

1

i —_—
i 1 which convicted

e . B W
:f 1] i Neme of the Courtis). Case No, and R
| | Danes) of order(s) .
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30 Thut 1 give hecem below the details of e nsscts (moyuble and bomovihle e, of mysels

mw spouse and all do pendents:

Mavips

A Uetails of movable assers ;

~ I. Assets in joint h?.l:nc indicating the extent of joint ownership will also have to be given
2. Tn case afdenEmW nvestment, the details including Serial Mumber, Amount, Dare of Deposit, the Scheme
|

Mame of Ba

natitulion and Branch are i be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect 1 fisted

companies and 85 pee Books in case of non- listed cormpanies should be given.

4. Dependent’, here means u person, substantially dependent on the income of the candidate.
3. Deuibs: including amount is to be given separately in respect of each investment)
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| : | . Self Spouse Dependent-1 | Dependent-2 i Dependent-3 |
| Mo > =
[ i + T e l |
1 - 4 L] I H
r i |Lﬂsh |r|r|urpd *':‘r“'“"i" i 3 . | =
| (i) | Details of Deposiis in Bank. s+ 81 vermeg ol | — 1Coo0] — -
| | nccounts (FDRs, Term Degogity, I i
i and all other types of Deposits
; | including saving accounis), -_
Deposits with Financia] Ve I
| Institutions, Mon Banking :
| Financial Companies and Tk | |
' HCﬂwﬁmmiﬂiumdm:m ' \
| amount in each such depaosit |
(i) | Details of investment in Bonds, |
I Debenturesfshares and uniis in — P
| companies/Mutual Funds and — = , ‘
| others and the amount.
{iv) | Details of investment in NS5, i) Pr |
| Postal Savings, Insurance Policies ; ?:i =
| and investment in any Finuncial /B ; o e _ | — |
| Instrument in Post office or 5% 1, vid |
Insurance Company and the triemdal £, i |
| | simount |
(v} | Personal loans/advance given 10 | | gore forwe | ’
{ Ay person or entity inciudi i |
! | tirm, Company, Trust et ?n@mh F‘ﬂrqﬂ'.u:.':-:'.I E.-# . T R | i T
| other receivables from dehtors Leece ';ﬁ =" ! I
|_and the amount, 3 N boye v et T
) | Maotor V:t}lchdhir:mﬂsﬁ,u_ml --Sq.{nn.-;!‘hu T !
Yachis/Ships (details nfhl%e. ) | —_ |
| Registration No. ete, Year e | M Con: - I
L | Murchase and amount ) 1943 o | | e
F (vl ]'e?,wlry, bullion and valuabie 8 @hei ! |
thing {give details of weight and _— -_— | = |
| value) AN | 2,53 00| - PR S OTIEL.




't Clnims/interest
o | Carows Totul value
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other assets such .3 value of '_
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o ANeter 1. Properties in joint ownership indicating the cxient of joint ownership vill also have 1o be indicat o
. 2. Each land or building or apartment should be mentioned separately in this format. )

bt Description

P Self Spouse Dependent-1 | Dependent-2 1i- Dependent-4 |
o |
1® & o K + ,4!
Locatian(s} i _ I —_ m—
Survey number(s) .'
Avrea (Total measurement in g e
acres) e —_— == = | —
Whether inherited property
{ Yes or NOY) o — — |
Date of purchase in case of self
acquired property — - —_— _— —
Cuost of Land {in case of
prrchase)al the time of - . . —_—
purchase
Any Investment on the land by
wiay of development, _— |l . =N —_—
consiruction etc,
Appraximate Current market
value - - — — .
(i)
Location(s) v i o —_— !
| Survey number(s) —
Area (Total measufément in
3q. ft.) e -_— _— — il
Whether inherited property
(Yes or WO A — —_— — =
Date of purchase in case of self el
uired propert e e o £ :
Coat of Land (in case of
purchase) at the time of = _ Z —
| |purchase S== =
Any Invesiment on the land by
way of development, o — — —_ —
| construction ete,
Appraximate Current market = s -~
|| value . == = ) I
(iif) | Commercial Buildings
| tincluding apartments) - ’ - g
! i -Location(s) — -
! | -Survey number(s) | o ot < 26}
[Built up Area (Total ; !
! | measurement in sgq, fl.) T - — ] &= | *=

Lid
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Wiher inheriied property
)

| e af purchase in case of o |
[ aiitived praperts,

[T wa of properly (in case of 1
[ rehase) ut the time of
pretiase

Any Investment on the
moperty by way of
development, construction etc.,

Approximate Current markel
vidue

IZssidential Buil {including

apartments,)
-Location(s)
- Survey number(s)

Acrea (Total measurement in
s, )

= A

| acquired property

| purchase

Built up Area (Total
measurement in sg, ft.)

Whether inherited propeny
{Yas or NOj)

Date of purchase in case of self

Cost of property (in case of
purchaze) at the time of

Any Investment on the land by
way of development,
canstruction elc,

Approximate Current market
vilue

|
|’M

Others {such as interest in
property}

—

(i)

Total of Current Market
Value of (i) to (v} abave

—

—_—

(6} 1 give herein below the details of liabiliti
{Note: Please give separate details of n

——

—

es/ dues to public financial institutions and government :-
ame of Bank , institution, entity or individual and amount for each item)

I's, TDeseri ption Selr Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
| M w5y
() | Loan or dues 1o BankiFinancial || oo, fan
Anstitutign : p . =
| Name of Bank or Fl Gt “ haba Fin ﬂ‘ﬂl ST
Amaount cutstanding L-u&-h] i l
Nature of loan _ = !

L.oun or dues to any
individuals! Entity other than
ientioned in (i) above.
Name(s) =

Amount dutstending

Mature of lahn




Aty oiher linbility P
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darand iotsl of liabilities o,
.:m|§wﬂasa-.1_uml“ ' e

Dues to departments deaiing !
with government
i _ J arcoyumodation |

Dlues to departments dealing |
with supply of water

Dues to departments dealing
with supply of electricity

" Dues to departments dealing
writh supply of
telephones/mobiles

\

Dues to departments dealing
with government transpon
{including aircrafis and

_belicopters)

[ncome Tax Dues

Wealth Tax Duss

Service Tax Dues

Municipal /Property Tax Dues

——
S

Sales Tax Dues

Any other dues

Grand total of all Govt. does

(7) Details of profession or oecupation:

—
——

& Self...tlande Bihae Lognlobne *‘dmulrd:l .

b. Spouse ... _.—....
(8) My educational qualification is as under:

ATH

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Mame of the candidate

Sh./Smt/Kum.

Full postal address

1?-:;, Wham W f:*u,?mﬂ 4\1

stale

3. | Number and Name of the constituency and

3. | Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

199 _ Bvohowpul tidhow Sabhe
8T P

4. | (a) Number of cases in which conviction order
__| passed {other than those referred to in Form 26)

rrD
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I PAN af

| (») Candidate

() TURl number i I.*undini, chacs where the
ot (8] have taken cognieane

|
|
WG

| Wik B which busi
Income Tax Return liled . |

'8,

| (b} Sponse:
(e} Pependents

x

3

Deseription |

Moveable ' ﬂ
Asset (Total value) |

Tmmawa hile

Assel

E_qtilii_s_lpt_' Asscts und Liabilities in rupees

ARV

B0 L T ik e e P Eae B

————— e

! ERT 1 [ [Femeeie e S

|

Self Spouse | Dependent-|

Deperdent-l|

Dependent 111

'Ia..pull'l.;_

| . A

6% o0

Lib

Purchase Price and
Development Cost of
immovable Propeny
{Total Value)

REIT e L

(i}

Approximate Cumrent
Market Price of
Assei (Total Value)

Liabilities

{i) Government
dues (Total)

Eovese) -

(ii) Loans from Bank,
Financial Institutions and
others (Total)

20868] —

!, the deponent, above named, do hereby verify and declare that the contems of this affidavit are true and correst to the

Highest educational qualification: __ m

{Give details of School / University education with full form of the certificate/ diploma/ degres
course) (Mame of the School /College/ University and the year in which the course was completed )

VERIFICATION

Fest of my  knowledge and belicf, no part of it is lalse and nothing material has been concealed there from. | further
declare that :
(1) there is no case of canviction or pending case against me other than those mentioned in items 3 and 4 above;

ifh Lomy spouse, or my-dependents do not have any asset or lability, other than those mentioned in fwms 5 and 6

by,

x'crn_ieu,u:...._.‘fﬁ.T..".'.‘.’.’r__.. othisthe, 20 dayof.. Tﬂﬂ**'"at | | R

(roref} 3]

DEPONENT




7 MNote: | Affidavit snould be filed Intest by 3.00 ¥M on the last date of Filing nominations.
= Affidavit suould be sworn before an Uath Commissioner or Magestrate of the First Class or befione s Noiars
Publiz,
3. Al columns should be filled up and o column 1o be lef blank. I there is no information to fumish in respeut of
any item, elther “Nil" or “Mot ajplicable”, as the case ma be, should be mentioned
4 The affidavit should be either typed rr written legiblv and neath
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